LOK SABHA DEBATES

LOK SABHA

Thursday, August 33, 1978/Bhadrs
9, 1900 (Saka)

One—

The Lok Sabha met at Eleven of the Clack
[M=. Deruty Seeaxex in the Chair]

RE. ADVANCE PUBLICITY GIVEN
IN THE PRESS TO NOTICES
GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It has
been brought to my notice that advance
puhhcuty is being given in the to
various notices given by Members for
rairing matters in the House,

1 may inform the Members that giving
of advance publicity to notices for raising
matters in che House is in contravendon
of the provisions of Rules 334A of the
Rules of Procedure and Com}nct of Busi-
ness in Lok Sabha, which reads as
follows:—

*“‘A motice shall not be given publicity
by any Member or other person until
it has been admitted the Speaker
and circulated to Mem

Provided that a notice of a question
shall not be given any publicity until
thedayonwhich thequestion i answers
ed in the House.”

T srek co-operation of Members and the
press in the observance of the provitions
of this Rule,

11.02 hes.
PAPERS LAID ON THE TABLE

O1. INDUSTRY DREVELOPMENT Board
Burnovlu' (CenmxaL CONDITIONS OF
Szrvice) xuLes, 1978

THE MINISTER OP PETROLEUM
AND G!{EMIGALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

1 mlnyontbe’rableacnpyol‘t
Oil ndmtry Devehpmen Board Bn

% {General Goudniom of
¢) Rules, 1978 (Hindi and English

594 LS—1.

blished in Notificaticn No.

G. SR ag(ut) in Gazette of India dsted

the a6th August, 1978, under subsection

(3) of section 31 of the Oil Industry (De-
velopment) Act, 1974.

{Placed in library. Sa No, LT—2%37/78}

ANNvAL Reromrs or Kemara Fosssr

Deveroruent ComroraTion, KorTAYAM

axp Biaar State Forzst Daveromssr

ComPORATION, PATNA rFOR THE YEAR

eNDED gotm Jumm, 1977 AnD 1976-77,

TWO STATEMENTS D TIONS UNDER .
Emantiar Commobrres ACT, 1955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): l(bc'
lay on the Table:

1) A copy each of the
pc(n)nmmpncnon 61gA M
panies Act, 1956:—

(i) Annual Report of the Kerala Forest
Development Corporation  Limited,
Kottayam, for the year ended th
June, 1977 along with the ited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

Annunl Report of the Bihar State
O vt Devtlopment

tion
Linmcd, Pamna, for zhe yem-n
along with the Audited Accounts and

the comments of the Compuollcr and
Auditor General thereon,

(a) Two statements (Hindi and English
g the pesove mengoned ot (1]
rts mentioned st (1
“:)m.ve nid b)"?eomm for not laying
aimul the Hindi versions of
the reports,

[Placed in library. Sm No. LT—2738/78).
(3) A copy of the following Notifications
indi and English versiom) under
lub-oecuon (6) of section g of the
Essential Commodities Act, 19581—

G.S.R. ¢13(B) publithed in Gavevie
9 o ndi-thst&d)d&“r 6th Aume 1998,

Ordcr bli
&ot‘ﬁagon No. G?.E :::(E') duad
the 15rh June, 1972,



3 Papers Luid

(ii) G.S.R. 414}:&) blished in Gazette
of Indin the 16th August,
1978, rexcinding certain orders men-
tioned in the Notification isucd under

the Essential Commodities Act, 1958,

(iiiL.G.S.R. ¢15(E) published in Gazette
‘of India dated the 16th August, 1978,
rescinding certain orders mentioned
in the Notification isued under the
Esscntial Commoditics Act, 1955.

G.S.R. 416(E) published in Gazctre

&) of India dnctf 16th August, 1978

rescinding Notification No. G.S}(.

. 1752 dated the 20th November,
* 1987,

[Pl_z?dl in library.  Ser No. LT—2739/78)

Teemn aND Finat, Rerorr or San Con-
wosioN or Inguay, Memoranoom oF
Aorion TaxeN oX THE Rerownr, Stare-
ManT, k. HINDI vERSION OF REPORT AND
nxTe-axTy Reroxt of Law Cosmisson

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LAOUR (SHRI
RAWINDRA VARMA)}: Sis, on hehalf
of Shri Shanti Bhushan, 1 beg to lay
on the Table:

(1) A copy each of the following papers
umder sub.section (4) of section § of
the Com nissions of Inquiry Act, 1952: —

(1) Third and Final Report dated thr
6th August, 1978 of Shah Comwnis.
sion of Jnquiry set up to inquire into

_ the misuse of authority, excesses and
mal-practices  committed during the
. ,B.nmcncy.

{(ii)) Memorandum nf the Action taken
. hy the Government on the above
Report,

{(2) A statement (Hindi and English
versisns)  explaining  reasons for not
laying simultascowsly . the Hindi vee-
sions of the Report and the Memo-
randum of Action taken.

[Placed in libresy. Set No, LT r-a7¢o/78]

(1) A eopy of the Sixtysixth Report
@(Hindi -versions) of the Law dmwr-
MAon Maamed Pwm'-‘ Pro.
peety Act, 1894, - in library.
Soe o, l:r-qumf. it

AUGUST 31, 1978

Papers Laid 4

Starement 2E COXREGTION OF ANIWER:

THE MINISTER OF STATEIN THE.
MINISTRY OF FINANCE (ShRL
ZULFRI%URUJ.LAH): On behalt of.
Shri H. M, Patel, 1 beg 1o lay ovn the.
Tahle a satament (i) corection ¢dhe.
reply given on the 12th May, 1978 0.
Unstarred Question  No. 10180 by Shri.
Ahsan Jafri regarding employees in Siatwe
Bank of India, Gujarat and (ii) gving.
reasons for delay in correcting the replv.
{Ploced in Library, Ser No. LT-—2742/71 ],

Reroxy op Comurree oN Consumas:
Pricr. Invex Numsirs.

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS AND LABOUR (SHRL
RAVINDRA VARMA): 1 beg ta lay un
the Table a copy of the Report (Hindi
and English vemsionsj of the Committee
on Comumer Price Index Numbers,
[Plaied in library . See No. LT~-2743:78),

STaTEMENT CORRECTING TRE INPORMATION
RE. AMENDMENT Op EMprLovYMERT ORY
CHiLoxen Acr

THE MINISTER OF STATE IN/
THE MINISTRY OF EDUCATION..
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENEKA DEVE
BARAKATAKI): | g tu lay «n the
Table a statement (Ifindi and Englich
versions) correcting the inlormation gius
about amendment  of  Emplosment of
Children Act, in the statement faid ¢n the
Table on the 28th Augist, 1978 in rrply to
Unsarred Quulion Ne. glisg regardirg,
recommendations of Working Group en
employment of Childien. [Pleced in librory
Ses No. LT-—2744/78).

Review axp Antvat Rsror op Jurs
CorPuration oF INDIA FOR 197€-77 AND
STATEMEXT #E. DELAY IN LAYING REPORT.

THE MINTSTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATT ARA MAITI): | bg to Iay om
the Tabir:

(1) A copy each of the following papres
under rubaection (1) of section 61gA.
of the Companies Act, 19561

{i) Review by the Government en ke
working of the Jute Corporsticn of
India Limited, Calevtta, for the yraw
1976-77.

(ii) Anpual Report of the Jute Cerporre~
tion of Indis Limited. Calcutta,
for the year 31976-77 akeng with the
Audited Accounts snd the come
ments of the Comptroller and Auditcr
General thereen, .



